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with 1ss Amendment dt. 11.02.1999
and 2nd Amendment dt. 07.01.2014.
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GOVERNMENT OF TRIPURA
PANCHAYAT DEPARTMENT

F. oS- 147-GL/PR /9371022820 © Dated, Aganala,
the 4th January, 1994,

ORDER

WHEREAS provisions have been made in clause (i) of Sub-Rule (3)
of Rule 3 of the Tripura Panchayats (Delimitation of Constituencies) Rules,
1993 that if the population of Scheduled Tribes or Scheduled Caste of a
Giram is less than one per cent, such number of population belonging
gither to Scheduled Tribe or Scheduled Caste shall not be taken into
account for reservation of seats of members for Scheduled Tribe or Sche-
duled Caste, as the case may be, of that Gram Panchavats; and

WHEREAS the Tripura Panchayats Act, 1993 is nol extended to the
arcas under the Tripura Tribal Areas Auvtonomous Distiret Council which is
predominently peopled by Scheduled Tribe and Scheduled Caste ; and
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WHEREAS in several arcas where Panchayats would be constituted
under the provision of the Tripura Panchavats Act, 1993 the number of
Tribal population is meagre and in some Grams such number of popula-
tion 1s less than one per cent and due to resiriction imposed in Clause (ii)
of Sub-Rule (3} of Rule 3 of the Tripura Panchayats (Delimitation of
Constituencies) Rules, 1993 even this meagre population shall havé to be
ignored for the purpose of represeniation of Scheduled “Tribes and Sche-
duled Casies; and

WHEREAS it appears that the provisions made under Clause (it of
Sub-Rule (3) of Rule 3 of the Tripura Panchayats (Delimitation  of
Constituencies) Rules, 1993 will cause difficulties in reserving seats for
Scheduled Tribe and Scheduled Caste candidates in the Panchavais; and

NOW, thercfore, in exercise of powers conferred by Sub-Ruie (2} of
the Rule 13, the State Government hereby orders that Clause (iil)y of Sub-
Ruie (3) of Rule 3 of the Tripura Panchayats (Delimitation of Constitu-
encies) Rules, 1993 shall not apply for the purposes of delimitation under
the said Rules.

By order of the Governor.
: N - 3._)-'.3“ ¥ Ma{hur
- e Comniissioner
Panchayat Department
CGiovernment ~ of Tripura.

Printed at the .Tripura Government, Press, Agartala
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PART-I—Orders and Notifications by the Goverament of Tripura,
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GOVERNMENT OF TRIPURA
PANCHAYAT DEPARTMENT

No, ¥, 62-11)-GL/PR/93(L)/  Dated, Agartala, the 31st December, 1993,
ERRATA

Some errors are noticed in the Tripura Panchayats (Delimitation of
Constituencies) Rules, 1993 poblished in the Extraordinary issue of the
Tripura Gazette on the 15th December, 1993 for which the following
correction slips are issued, namely :—

1. In Page—I1, in the Notification No. F. 6{2-113-GL/PR/93(L),
dated 20th November, 1993 in the Ist line for the word and figure “Section-
288” please read “Section-228".

2. In the Rule 12, in the 6th line after the word “District Magistrate
and,” and in 8th line after the words “District Magistrate” the words
please read *‘or the Sub-Divisional Magistrate, as the case may be”,

N. C. Sinha
Joint Secretary to the
Goversment of Tripura
Panchayat Department.

Printed at the Tripura Govt. Press, Agaiiala.
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Gowernment of Tripura
Panghayal Dopartiment

Ne. Foo (2-1H-GL/PR/EY Duded. Apartala, the 20ih Novewmber, 1993,
NOTIFICATION

In exercise of the powers conferred by sub-section (1) of Section 288 of
the Fripura Panchavals Aet, 1993, the State Government herehy makes she.
following roles fo reguiate the dellmitation of Cosnstituencies and all other
matters reluting thereto wader the said Aer namely o '

THE TRIPURA PANCHAYATS (DELIMITATION -
OF CONSTITUBNCIES) RULES, 1993,
PART. |
CHAPTER—1
PRULIMINARY
- Short Titly and Commencenent :
() These Rules may be called the Tripiira Paucl';a}'ﬁta (Deiimitation
af Constitueticies) Rules. 1953 ¢

(1) They shall come into foree on and from the date of their pu_b}i. .
caticn in the Official Gagetts ;



2. Daﬁmtmn ;

(1} In those Rules, unless there is anything reprgnani 1o tke subject
or coftext =

(a) ‘Act mesns the T:rjpura Panéhayazs Act, 1993 (Tripura Act No. 7
of 1993

(0y “Formi’ means a Form appended to these Rules and includes &
manusc—fipt ar type weitton o cyclostyled copy and also Bengali tran«dated copy
fhereof © :

{e} “Schedule’ means the Schedule appended to these Rules |

{d) “Bection” means a Section of the Act.

(2y The expression osed in these rules and not otherwise defined
shall have the sams meaning as are respectively assigned to them in the Act.

CHAPTBR—II
GRAM PANCHAYATS AND CONSTITUENCIES
3. Determingtion of Namber of Members For a Grom Panchayat and

Number of Mambers of the Scheduled Tribes, the Scheduled Caste and
Women :

(k- Subgwt to the mat:mum and mm:mnm numom I.mi down i
Sub- Secucn (2) of Section 12, the Sub-Divistonal Mugistrate shall, by any order
in Form-—A1, after previous publication of the draft order in Form—A, deter-
mine the number of members to be elected to a Gram Panchayat ws far as
prae%‘icabie on the following basis namely :

Populatmn ‘\umbm of Membcrs
{(#) Where the popuiat:on of & )(Nma) o
Gram dees not exceed 3008
(Three Thousand) -
(B) Whera the population of a I3 (Twslve)

Gram exceeds 3000 (Three

Thousand) but, does not

exgeed 6000 {8ix Thousand)

{<) Where the pepulation of 2 Gram

exeeed 6000 (Six thousand) ' 15 {®iftcen)

(2) The Sub-Divisional Magistrate shall, out of the nomber of
menthers deterniined under sub-rule (1}, reserve scat or seats, if any, for the
members of the Scheduled Tribes or the ‘sdmduled Castes or for wos YRER 45
reguired under Section 14; S



(3}' The number of the Scheduljed Castes mémbqséand Lhe Scheduted
Tribes members to be clected from among the members determined under

~ sub-clause {1}, which shall bear, as nearly as may be, the same pmpart:on with

the number of the members of the Gram Panchayat as the Schediled Castes
mpul’ﬂtlon or the Scheduled Tribes population. as the ¢ise may be, bears with
the total populationin the Gram :

Provided that—

(0 the nmber of the Scheduled Castes or t:h-s; Scﬁcdu]e;_ Tribts or the
total population i1 & Gram shall be determined primarily on the basis of the

last preceding census of which the refevant figures are pubh%;h,d

{H when census Fgures. are no! available for any area of a Gram, the

prescribed authority shall, subjeet (o such order of thc_. State Govern-
ment as may bhe made in this behalf, determine the number of the
Scheduled Castes ur the Scheduled Tribes or the tetal population on the
basiy of any other authenticated record maintainted by any office or
crganisation of any department of the State Government or, where no
such record is available, on the basis of a local enguiry, which may
include house to house enumeration, caused by him for the purposes as
aforesaid after consulting  where necessary, any portion of the censes
report, olectoral roll of the Tripura Legislative Asggmbly or any other
authenticated recurd that may be of assistance ;

soghiy when it 15 ascertained from the available records that one er mofe

portions of the uren of a Gram have, in all sach portions takea te~
gother, the Scheduied Castes or the Scheduled Tribes population cons-
titating less than one per cent of the total population of the Gram,
such Scheduled Castes or Scheduled Tribes population figares in
respect of such portions shall not be taken into acconnt for the purpose
of sub-clause (3) ¢

{iv} the Suh-Divisional Magisirate by an order in writing, shall record.
before publication of the draft of the order in Form A, the procedure
adopted, the records and documents relicd upon and the findings made
for the purpose of determination of the Scheduled Castes and the
Scheduled Tribes members.

(#) The number of women members to he slected so as to constituted -
(1} not less than one-third of the Scheduled Castes and: the Scheduled

Triles members to he elected under sub-clause (3) ;-

(i) notless than one-third of the tatal number of members to be c]ecwgm
the Gram Panchayat including the number deterniimed wnder sub-

L




clauss (i) of this clause and then declare the nunber of women
menbers for weats not reserved woder sub-clavse-(33 5
Provided that the fotal mumber of seats reserved for the Scheduled
Castes and he Sceheduled Tribes shall be tuken inio account while deter-
miniag the total aumber of seals {0 be reserved for women among them,
Explanaticn
() An autbenticated record maintained by any department shall bea
record authenteated by the senior officer of that departmient posted in uny
offive or organisation under the department focated n the district,

(2 o determining the number of seats 10 be resgrved under sab-clause
{3} any fraction of half or more than half shall be rounded off to the next
higher whole nymber and any fraction of less than half shall by ignored.

4. Division of & Gram e Copstitucncies and ablocation of seats,

Assignment of serial number for the Constituencies and the seals

and Resenation of seats.

{11 Sublect to the maximum and mintmum numbers laid down 1 sub-
section 123 of Section 12, the Sub-Dhivisional Magistate shall, by notification
in Forin ‘Bl afier provieus publication of the draft notification in Form
B, shall -

{a) deternune the name apd number of constitUencies into which the
arga of a Gram shail be divided :

a

fhy specifying the area to be included in each condtiinency ;

Provided that each of the constituency reling to a Gram Panchayat
shall, as far as practicable, be peograplically compaic: ares |
Provided further that every constituency shaill be so delineated as to fall
wholly within the uarea of the Gram |
() divide, in recognizable units like paras, focalitics, neighbourhood or
colonies, the arca of a Gram mto constituencies on the basis of the
number of the members determined under sub-rule (Y5 of rule 3;

{dy  allocate to each constituency. such aumber of seats not exceeding (wo
as may conform to the number deiermined under sub rule (1) of
rufe 3 ;

{s} assign consecutive serial numbers to all such constituencies of 5
Gram following the sequence of the mumbers assigned to the constie
tuencies 1

e




——

(f) declare such number of seats to be reserved, by rofation. far the

Scheduled Casies or the Scheduled Triber person from  amongst
the seats allocitted fo the constituen fies, each  constituency having
such Scheduled Castes or - Sebiduled Tribes populution as bears with
the total population in thar eunstiiuency Aot less than half of the
proportion  as may he defernuned under sub-rule (3) of rule 3

Provided that -

(i)

{#)

(i)

(v}

(v)

the proportion of the Scheduled  Uastes or the Scheduied Tribes
population us aforesatd shal” be determined onthe basis of last
preceding census of which the relevant figures have been published:

when the census figures  wre pot arailable for any constituency or
for any portion of any  constituency, the Sub-Divisional Magistrate,
shail. subject 1o such order of the 8t te Government as may be made
in this behall determine the pioporticn which the Schedufed Castes
or the Scheduled Tribes populction hegrs with total population on the
hasis of any other autheaticated record maintaired by any o ceor
organisation of any depariment of tha State Goverament;

the secals available for reservation by rofation shall be  arranged
in the ascending order of the serial numbers of such  seats and for-
med inte two groups having adf the o Jd pumbers of the seuts in the
first group and ali the even nurabers of the seats in the second group;
i case the seats availsble eoqnprise only odd or only cven numbers,
there shull he formed a single group 23d, in svery such case, the group
shalf be formed maintaining the ascending order of the serial num-
bars ; '

for the first term of election among cvery three comsecutive tarms,

from the seeond group. of necessary, or from the single group, as the
crse may he. beginning in every such cuse from the lowest sertal anm-
berin order o reuch the nwmber deennined under suh-rule (3 of
rute 3 |

for fhcl.nzccotld and the third term of election, the same procedure
shall be followed except thal reservation shadl be made alier exclu-
ding the seats reserved in garlier term or lerms of election and, in
the event of shorilall of the required number of seuts, seats beginning
from the Jowsst serial namber of the first group between the two
groups ov Trom the single gronp, ag 1he  case may  be, shall be
reserved. ot withsianding that such seafs were reserved in any
earligy term : N '

-

-



i) i dellowing the principle of rolation. any seut is selected in any
~ term of election for reseravation for both the Scheduled  Castes
and Behedulsd  Tribes persons, preference shali be given to
reservation for the Scheduled Tribes persons and, thereaficr, reses-

vation for the Scheduled Castes persons shall be made of ihe seat .

coming next i order ;

C(vii} the Sub-Divisional Magistrote by an order in writing, shail recnrd
hafore the publication of the draft of the order in form Athe
procedure adopted, the records and documents relied upon and
the findings mmde for the purpsse of declaration of the seats
reserved  for the Schedulod Castes or the Scheduled Tribes

{#) dectare such numhber of seaty reserved for women as may be deter
mined under sub-clawse (i) and suboclause (i) of subsrule (4} of
rule 3 ;

Provided that such decloration of yeats shail be made seperutely in respect

[ the seats determinad wadst sub clause(i) and sub-clause (31} of sub-rule
(_4-) of rule 31

" Provided furthec that such declaration of seats for women shall be made
in such a way that all unveserved seats shall bg arranged in ascending order
ol sests numbers w:nmuousl}. From theve [irst seats shall be made reserved
for women and subscquently every third seat shall be reserved for women for
the first term of clection among every three consecutive terms.

The same procedure shall be applicabls in case of reservation of seats for
Seheduled Tribe and Scheduled Caste wamen, In this case alf reserved seats

for Scheduled Tribes and Scheduled Castes shall be taken together for TeSeTe

" vation of sexts for the Scheduled Tribe and Scheduled Caste women ;

_ Provided also that i casc ths number of seat determined under sub-clause

{i) or sub-clause (i), of sub-raie (4 of rule 3 is one ondy, that seat shall bhe
 reserved for women for the first term of elevtion and there shall be no reser-
vation for the second and the third term of election :

Provided also that reservation of serts for women for the second and
thivd term of election shall be made after excluding the seats reserved in
" earfier term or (arms for the general category wotngn, Scheduled Fribe womsn
and for the Scheduled Caste women, There shall be no bar for reservation of
same szats for the women for second awd thivd terms. '
5. Muuner o_f_puh!ic'a;tinm of notification under rules 3 and 4 ;
{1} ‘'fhe Netification fn Form -A under rule 3and Form---B under
rule 4 shall be published not Jater than five weeks before the date of poll™by




posting copies thereof in somie conspiouous places in the office of the
coneéfnad-— ' ‘ ' ' o
' '(a) Sub-Divisional Officer ;
(b) Block Development Officer ; and
(¢) Disgtrict Magistrate ;
(d; the Gram Panchayat to whish the Notification related and the
Panchaval Samiti and the Zilla Parishad within which the Gran iy situated ;

'(2) Any person affected by such order may submit any objection of
suggestion in writing stating the reasons thereol so as to reach to the Sub-
Divisional Magistrate within one weak from the date of such publication.

3} Sub-Divisicnal Magistrale  shall  consider the objections or
suggetions, if any, recsived by him within the stipulated period and may raake
suitable alicrations and amendments in the ordor. _

(4) The Sub-Divisional Magisfrate, shall publish the aotificstion in
From Alor From Bl with alteration and ameadments. if any, not later
than three weeks before the date of poll by posting it (b the same places were
the druft notification was published and, upen such publication the order
shull come into foige | -

Provided that tie notifjeation shali be deemed to have been duly pub-
lished if thare has bgen substantial compliance with the provisions of this rule
and‘_anj'z ompission 1o post the notification in one or more places shall not
invafidute the aotification.

CHAPTER -1}

PANCHAYAT SAMITT.
6. Determination  of numbers of  members and
constituencies, for Panchayat Samiti

(1) Subject tothe maximum number specified i Sub-rule (1. of Sec-
tien 7, the Sub-Divisional Magistrate shall, by nolification in Form Ne. Cl
alter previous publication in the Form No. €, determine the number of
members to be clected to a Panchayat Samiti frem a Gram or numbers of
@rams, A member is to be clected for overy 8,600 population or part thereol
of the Panchayat area ;

Ll

Provided a part of the constitteney of a Geam should got be divided in
any casc.

{23 The Sub Divisional Magistraie shall, by netification in Form No. D!
after previous publication of the draft of the notification in Form D divide a
Gram or Grams Into ds many conshinenciss as the sumber of members deters
mined under Sub-rule (1. to be clecied tuu Panchuyat Samitj f}u‘m 8 Grum
or Gfams. ’ '
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The Sub-Divisional Magistrate shail assign by a notification in the

Form D1 after publication in Vorm b, comsecutive serial numbers to all such
constituencies following. as far as practicable, the sequence of the numbers

assigned to the Geam Pouchava: Constituenvies,

(4]

The Sub-Divisional Magistrate shall. by ap order in the Form M

after proviows publication of the draft nottfication in the Form D, deler-

ming-—

&;

the pgmber of the Scheduled Casies and the Scheduled Tribes mem-
bapy to be elecied frov among the members determined under sub-
sule {1} which shall, bear, as nearly a5 may be, the same propor-
ton with the number of members to be elecied o the Panchayat
Samiti as the Schedulod Casies population ar the Scheduled Tribes
population ss the case may be, besrs 10 the total populolicn in the-
Panchayat Samiti arga ;

Provided that- -

)

i

(iiig

(iv)

The number of the Scheduled Castes or the Scheduled Tribes or the
total population ina Panclevar Samid arcs, shall be determined on
the basis of the luut picoodirg census of which the relevant figure
ave begn published |

when c2iisus figures ure ot aviglable for any area of o Panchayat
Samith, the prosedbed auiboeriy shall, subieet 10 such order of the
State Government as msy be made i this behall, determine the
namber of the Scheduled Castes or the Scheduled Tribes or the total
population on the basiv or any other authenticated record maintained
by any office or organisations of any depaiiment of the State
Covernment ;

when it {5 ascertained from the available records that one or more
portion of the area of & Punchayat Szl have, in such proportion
token togather, the Scheduded Castes or the Scheduled Tribes
popufation consisting less than one per cent of the total population
of the BPunchayal Sanni aren, suck Soheduled Castes or the
Scheduted Tribes popnlaiion figores in respect of such portions shall
ot be wken info aecount for the purpose of this sub 1ule ;

the Sub«Divisivnx] Magisiate, by an order in writing, shall reeord,
hefore publication of the Jdraft of the order in Fosm €, the pro-
vedure adopted, the records and documenis relied upon



and findings made for the purpose of determination of the member of
the Scheduled Castes and the Scheduled Tribes members.
- EXPLANATION-

' (1) Anauthenticated record maintained by any dspartment shali be a
record authenticated by the senior officer of that departrent posted in any
office or organisation under the department located in the district.

(11) In determining the number of constituencies 10 be reserved under
this rule, any fraction of half or more than half shall be rounded off to the
next higher whole number and any fraction of less than half shall be ignored;

b} the number of women members to be olected so as 10
constitute—

(iy not less than one-third of the Scheduled Castes and the Scheduled
Tribes members determined under clause (2);

(ii) wotless than one-third of the totsl number of members to be
siccted to the Panchayat Samiti including ths number determined
under sub«clause {i) of this clause and then declare the number of
swonien members for constituencies not reserved under clause (a) ©

Provided that the total number of the Scheduled Castes and the Scheduled
Tribes members determined under ciause (i) aball be taken into account while
determining the tofal sumber of women members among them.

{5} The Sub-Divisional Magistrate shall, by an order in Form €1 after
previous publication in Form C, declare—

(a) such number of constiteencies to be reserved by rotatien forthe
Scheduled Castes or the Scheduled Tribes persons from amongst
the constituencies, each constituency having such Scheduled Castes
. or Scheduled Tribes population as bears with the total population
- in that constitueney not less than hall of the propordon, as may
be determined under clause(a) of sub rule (4);
Provided that—

(i) the proportion of the Scheduled Castes and the Scheduled Tribes
population as aforesaid shall be determined on the basis of the

last preceding census of which the relevant figures have been
pablished ;

(i) when census figures are notavailable for any constituency or for
any poriion of any copsittuencies, the prescribed authority shall,
subject to such order of the state Government as may be madein
this bezhalf, determine the proportion which the Scheduled Castes
or the Scheduled Tribes population bears with the total population
on the basis of any other authenticated record maintained by any
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office  or organisation of any Department of the Staie
Government,

(iii) the constiluencies available for reservation by rotation
shall be arranged inthe ascending order of the serial numbers of
such constituencies and formed into two groups having all theodd
nrumbers of the coustituencies in the firstgroup and all the even
numbers of the constituencies in the seeond group; in case the
constituencies available comprise only odd or only even numbers,
there shall be formed a single group and, inevery such cuse, the
group sha 1 be formed maintaining the ascending ordcr of the serial
numbers ;

(iv) for the firstterms of election among every thres consecutive terms,
constititencies shall be reserved commencing from tbe first group
and then from the second group, if necessary or form the single
group, as the case may be, beginmng in any such case from 1the
fowest serial number in ofder 1o reach the number determined
under clause {a) of sub-rule {(4)

(v} for the second and the third terms of ¢lection, the same procedure
shall be followed except that reservation shall be made after exclud-
ing the constituencies reserved in earlier tecm or terms of election

- and, in the event of the shortfail of the required number of cons-
tituencies, constituencies bepioning from the lowest serial number
of the first group between the two groups or from the single group,
as the case may be, shail be rsserved, notwithstanding ihat such
constituencies were reserved In any earlicr torny;

(vi} H following the principle of rotation, any coastituency is selected
in any term of elevtion for reservation for both the Scheduled Castes
and the Scheduled Tribes persons, preference shal be given 1o the
reservation for the Scneduled Tribes persons aud’ thereafior, reserva-
tion for the Scheduled Casie persons shall be made of the econstis
tuency coming next in order; the Sub-Divisional Magitrate, by an
order in writing, shall record, before ihe publication of the draft
of the order in From C, the procedure sdopted, the records and
documents. relied upon and findings made for the purpose of
declaration of the constituencies reserved for the Scheduled Castes
or the Scheduled Tribes;

(b) such number of constituencies reserved form women as iSequal to

the numbes of members determined uuder clause (b) of sub-rule(4):

Provided that such decluration of constifuencies shall be sepa-
rately in respeet of the women members 10 be rclected as
determined under sub-clause (1 ), and sub-clause (ii), of clause (b}
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of sub-rule (4) :

Provided further thut such declaration of seats for woman shall be
made in such way that all unreserved seats shall be arranged in ascending
order of svats numbers continuousty. From these first seat shall be made
reserved for women and subsequently every third seat shall be reserved for
women for first term of election among every three consecutive terms,

The same procedure shall be applicale it case of reservation of
seats for the Scheduled Tribe and the Scheduled Caste women. In this case
all reserved seats for Scheduled Tribes an.d the Scheduled Castes shall be taken
together for reservation of szats for Scheduled Tribe and Scheduled Caste
women ,

_ Provided also that in ¢ase the members of constituency deter-
mined under sub-clause (1), or sub-clause (i), of clause(b) of sub-rule(4) is one
only, that constituency shall bz reserved for women for the first term of elec-
tion and there shall be ao reservation for the second and the third term of
election ;

Provided also that reservation of seats for women for the second
and third term of stzction shill ba made after excluding the seats reserved in
ezarlier term or terms for the general categoiy women, Scheduled Tribe women
and for the Scheduled caste woman. There shall be no bar for reservation
of same seats for the women for second and third terms.

7 MANNER OF PUBLICATION OF ©3RDGER UNDER RULE 6

(1). The draft of th: notification uader rule 6 shall be published in From-C
not later than five waek before the date of poll by posting the samein some
conspicuous places in the office of the—

i} The gram Panchayat within the panchayat Samiti to which the
order relates ;
ii) Panchayat Samiti to which *he ocder relares ; and
iii} The Blook Development officer, Sub-Divisionai officer, District
Magistrate & Collector and the Zilla Parished of the area
concerned ;
{2} Any person affected by such order may submit any Objecticn or sugges-

tion in writing stating the reasons theieof o0 ag t0  reach the Suyb-
Divisional Magistrate within one week from the date of such publi-
cation.

3) . The Sub.Divisional Magistrate shall consider the objections or sugges-
tlons, if any, received by it within the stipulatad period and may make suita-
ple alterations or amendments io the order. v
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41 The Sub-Divisional Magistrate shall publish the notification in the
form Cf1} with aiterations and amendments, if any, aot leter than 3 weeks
betore the date of poll by posting the same in the places where the draft of

the order was published, and upon such publication, the order shall come -
into force :

Provided that the order shall be deemed to have besn duly published if
there has been a sabstantial compliance with the provision of this rule and

any omission to post the order in one or more places shall not invalidate
the otder.

CHAPTER—IV
ZILLA PARISHAD

8. Dctermiga@qg of mumber of cons_ti!:qencies, atlotment of seats to
the Schedpled Tribes and the Scheduted C-:i‘g_tcs _for Zilla Parishad,

(I} The Siate Goverament in pursuence of the provisions of sub-section
{1} of Secrion 123 of the Tripura Pachavats Act, 1993, shall, having regard
to the population of every Zilla Parishad area, by a notification determine
the number of members to be directly  elected for every Zilla Parishad.

{2) After publication of the notification under sub-rule (1) the District
Magistracte shali, by an orderin form E} nfter previcus publication in form-E
divide a District into such nomber of single number conpstitufencies as the
number of mambers determined under sub-rule (i), to be directly elected to
be member of the Zilla Parishad.

(3) The District Magistrate shall assign by a notification in form Fl
after publication in Form-F, consecutive serial numbers to all such consti-
tuencies within the area of a Zilla Parishad following, as far as practicable,
the requence of the numbers assigned to the Legislative Assembly constituency
and the numPers assigned to the Legislative Assembly polling station eompri-
sing the area of Zilla Parishad.

{4) The District Magistrate shall, by a notification in the Form F1 after
previous pubiication in Form F, determine —

{z) the number of constituencies to be reserved for the Scheduled
Casies and the Scheduled Tribes which shall bear, as nearly as
may be same proportinn with the number of the constitusncies
in the Zilla Parishad, as the Scheduled Castes popalation or the
Scheduled Tribes population, as the case may be, bears with
the total population in the area of the Zilla Parishad
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Prvided that the number of the Scheduled Castes or the Scheduled
Tribes or the total population of the Zilla Parishad area, shall be determined

on the basis of the last preceding census of the relevant figures have been
published ;

{b} determine the number of women members to be elected so as
to constitute —

{i) notless than one- third of the Scheduled Caste and the Scheduled
Tribe members determined under clause (a) ;

(ii} not less than one-third of the total number of the members to be
elected to the Zilla Parishad including the number determined
under sub clause (i) this clause and then declare the number of
women members for constituencies not reserve under claus (a) ;

Provide that the total number  of the Scheduled Castes and the Scheduled
Tribe member detérmined under clause (a) shall be taken into account while
determining the total number of the women members among them;

(¢} declare such number of coastituencies to be reserved by rotation
from amongst the consitituencies, each conctituency having such
- 8cheduled Caste and Schedule Tribe population as bears with

the total populotion on that constituency not Jess than half
of the proportion, as may be determined under clavse (a) :
Provided that —

iy the proportion of the Schebuled Castes or the Scheduled Tribes
population shall be determined on the basis of the list proceding
census of which the relevant figures have been published ;

(i) when census figures are sot available for any constituency,
or for any portion of any constituency, the District Magistrate
shall, subject to such order of the State Government as may be
made in this bhehalf, determine the proportion which the
Scheduled Castes or the Scheduled Tribes popalation bears with
the total population on the basis of ony avthenticated records
maintained by any office or organisation of any department of
the State Government ; )

(iii} the constituencies available for reservation by rotation shali be
arranged in ascending order of the serial numbers of such constita.
encies and fromed into two groups having all the odd numbers of
the constituencies in the first group and all the even numers of the
constitugncies in the second group; in case the constituescies avai-
lable comprise only odd or only even numbers, there shallbe
fromed a single group and, in every such sach, the groups shali be
formed maintaining the ascending order of the serial numberg,
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(iv) for the first term of ¢lection among every three consecutive terms,

)

constituzncies shall be reserved commencing from the first group
and then from the second gronp, if necessary; or from the single
group, as the case may be beginning in every such case from the
lowest serial number in order toreach th: nvumber determined
under clause {(c);

for the second and third tsrm of election, {he same procedure shali
be followed except that reservation shall be mad: after excluding
the constituencies reserved in earlier term or terms of election and,
in the svent of the shortfall of the required number of constituencies,
constituencies b. ginning form the lowest serial number of the first
group between the two groups or from the single group, as the case
may be, shall be reserved, notwithstanding that such constituencies
were reserved in any earlier term;

{vi} if, following the principle of rotation, any constitiency is selected

in any term of clection for reservation for both the Scheduted Castes
and the Scheduled Tribes persons, preference shall be given to reserva-
tion for the Scheduled Tribes persona and thereafter, reservation for
the Scheduled Castes persons shall te made of the constituency
coming next in order ;

The District Mugistrate, by an order in writing shall vrecord, before the
issug of the notification under this rule, the procedure adopted, the
records and documents relied upon, the rindings made for the purpose
of declaratinn of the constitusncies resarved lor the Schedaled Castes
and the Schaduled Tiibes.

(d) declarz such number of constituencies reserved for women as is equal to

the number of members determined under clause (b} :

Provided that such declaration of constituencies sha)l be made separate-

Iy in respect of the constituencies reserved for Scheduled Castes and the
Scheduled Tribas and the other constituencies in Zilla Par shad

Provided further that such declaration of seat for wemen shall be made

in such way that all unreserved seats shall be arranged in ascending order
of seafs numbers continuously, From first seat shall be made reserved for
wernen and subsgequteatly every third seat shall be reserved for wemen for the
first term: of election among every three consecutive terms.

The same procedure shall be applicable in case of reservation of seats
for the Scheduled Tribe and the Scheduied Caste women in this case all resrved.
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seats for Scheduted Tribes and the Scheduled Castes shall betaken . together
for reservation of seats for Schadule Tribs and Scheduled " Caste wﬁu‘;én ;

Providing also that in case of the number of coﬁ_sﬂtiiuency determined
under elaused (d) is one only, that cunstituency shall be reserved for women
for the first tcym of election and theve shall be no reservation for the second
and the third term election : "

Provided also that of reservation of seats for women for the second
and third term of election shall be made after excluding the seats reserved
in earlier term of terms for ths ganeral caiegory wealen and for the Sche-
duled Caste woinen, There shall be no bar for reservation of same seats for
the women for second apd ihird teas.

9, Mannsr of pudlication by order under rule 8 :

(1) The draft of the urder uader rule 8 shall be pubilshed in From E
noi laier ihan {ive weeks before the date of poll by posting the same in some
conspligous placed i tag oifics of tae—

1y Gram Paochayat within the Panchayat Samiti area to which the
ovder relates ;

i) Panchayat Samiti to which the order relutes ;

i} Disinct Magistrate & Collector, the Sub-Divisionai officer, the
Block Development otficer, the Ziila Parishad of the area concerned ;

iv)  Director of Panchayvats and the District Panchayut oHiicer.

(2) Any person affeciad by such order may submit any objection or
suggestion in writing stating thie reasons thereof so as to reach the prescribed
authority within one week from ihe date of such publication,

(3) The District Magistrate shall consiger the objcction or suggestion,
if any, received by it within the stipulated period and may make suitable
alteration or amendment 11 ihe order.

{4) The District Magistrate shall, publish the notilicationjorder in the
Form El with alierations and amendments, if any, ot fatar than three weeks
before the date of poil by posting the same in places where the drafi of the
order was pubiished and wponsuch publication, the order shall come in to
force:

Provided that the order shall be deemed to bave been duly published if
there has been a subs{aniial compliauce with the provision of these rules and
any inadvertant omission o post the order im one or more places shall
not invalidate the orders.
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Miscellaneous

10, No alteration, addition, amendments shall be made afier the last date
of filling of nominution in respect of the aay scats to the Gram panchayats,
Panchayat Samiti or the Zilla Parishads.

11. Delimination of constituencies and deteymination of seats for the Gram
Panchayats, the Panchaya! Samitis and the Zilla Parishads, as the case may
be, shall not be made hefors the next general election.

12. The State Government may, atany time, call for the records
connected with  the division of area into constituencies in respect of the
Gram  Panchayat, the Panchayat Samitior the Zilia Parishad and the
atlocation of seat or seats to each of such - constituency made under rules 3,
6 and 8 for. the porpose of satisfying  itself of the correciness of any order
passed or proceedings taken in the said matter by the District Magistrate and
pass such orders thereen as  may be deemed necessary. The  District
Magisirate shall modify the order passed by it earlier in accordance with the
decision of the State Governmentin the manner mentioned in rules
5,7, and 9.

13. Removsl of Difficulties :

{1) The State Government may issye such general er special
dirgctions as may, in its opinion, be necessary for the purpose of giving
effect to these rules, or delimitation of consiituencies orof  reservation by
retation under the Act.

{2y Ifany diffeulty arises in giving effect to the promisions of
these rules, in delimitation of constitvencies or of reservation of seats by
rotation, the State Goverament as occasion require, may, by order, do

anything which appears to it to be necessary for the purpose of removing the
diffficulty.

By order of the Governeor,

R. ¥. Mathur
Commissionar to the
Government of Tripura.
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FORM—-A
{ Bee Rule 3 (D) )
No, Dated ;
NOTFIFICATION

In exercise of the powers conferred by Section 12 and 13 of the Tripura Panchayats
Act, 1993, read with rule 3 of the Tripura Panchayats { Delimitation of Constituencies )
Rules, 1993, I the Sub-Divisionat Magistrate of the Sub-Division of .......ceeicvee..o..o_, hereby
publish the deaft of this Notification to determine forthe Grams specified in column ()
of the Schedule Below, the tofal number of mambers to be elected to the Gram Panchayat
ghowing the nmmber of seats reserved ror Schedufed Tribes/Scheduled Castes/Women ag
specifiet in the cotresponding entries in  column {2} in the sald scnedule for gencral
information.

The draft will be taken upfor consideration afier one week from this day and any
objections  or suggestions with respect thereto which may be received by the undersigned
bafore the date shall be duly considered.

_ SCHEDULE
Sab-Division : _ Block 1w
" Narmne of the gram Total number of members to be elected
) to the Gram Papchayvat
Total number  Scheduled Scheduled Women Mombers:
of members Caste Tribes
Meambeors niembers
2(a) 2b) <) ADH
T 2 3 T Ty
Sub«<Divisional Magistrate
FORM—A ()
_ ( Beerule 3 (1Y)
No. Dated ;
NOTIFICATION

Ins exereise of the powers conferred by Section 12 and 13 of the Tripura Panchayats Aect,
1893, read with rulz 3 of the Tripura Panchayais {Delimitation of Coastituenciesy Rule,
1463, 1, the Sub-Divisional Marisirate of the Sub.Divigioa............. crinreresnenresesss 30TEDY

determine, alter provious publication of the draft of this notification, for. the grams specified
it column () of the Schedule below, the total number of members, Scheduied Caste
members, Schedeled Tribes Members and Women Members to be elected to the Gram
Panchayat, as specified in the corréespending entry in column (2) of the schedule alter consi-

e -
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dering the ohjections and suagestions invited under pervious notification in form A in
draft.

SCHEDULE
Sub-Division - Block -
‘W;I;me“;f: ”t;;;_éram o M"IA‘::)‘tal numther c;\f mumbers {o be c]:.cted 1o thc Gr'm,
Panchayats.
T foral Mo, Scheduled | Scheduled  Women Members
of seats. Crstes Tribes
MMembers Members
2{a) D) 2y 2(d}
TR 2 3 4 s

Sub-Divisional Magistrate

FORM--E
{ Sce Rule 4 }
Mo. Dated i—
NOTIFICATION -

In exercise of the powers conferred by Section 12 and 13 of the Tripura Panchavats Act,
1993, vead with tale 4 of the Tripura Panchayais {Delimitution of Coastituencies) Rules, 1993
1, the Sub-Divisicnal Magistrate of the Sub-Division of ...
hereby determine the ares of such Gram mentioned in Column (1) sha![ be d:vsded into the
number of constituencies mentionad in the corresponding entried in column (2} of the Sche-
dyle betow and in each such constituency the area o be included, the number of seats to be
allotted, the seat or 8aats to be resarved for the Scheduled tribes, Schedulad castes and the
wonient shalf be as have beei spscified in the corresponding entries of Column 3 of the
schedule and hereby publish in draft for general information.

‘Fhe deaft will be taken up for consideration after one week from thix day and any
objections or sugge-tions with respact thereto which may bs received by the wndersigned
wefore the date shall be duly considered.

SCHEDUILE
Sub- Dwmon — Block 1—

MName of tha Gram Ma e and ShoNo. Ares included in ¢he Seats allotted to <¢ach
of thie constifzen- consi itencies copstituency with
cles. S Mo,

Seats veserved for Sr‘h Tr:hen /
S=h, Castes/Women randidates
against serial No, of seats.

8

Sub-Divisional Magisirate,

L
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FORM-—8 (1)
{ Seerule 4 3}
No. Daie :

In exercise of the powers conferced by Section 12 and 13 of the Tripura Panchayats Act,
1993, read with rude 4 of the Tripura Panchayats (Delimitation of Constituencies) Ruls, 1993,
1, the Sub-Divisional Magisteate of the Sub-Division ofcewws ——~uhereby determine that the
area of each Gram mentioned in Columa (1) shall be divided into the number of constituencies
mettioned in the corresponding entries in columan (2) of the sehedule below and in each such
votstituency the area to be included, the number of seats to be allotted, the seat of seats to
be reserved for the Scheduled Tribes, Scheduled Castos and the women have been specified
in the corresponding endries of column (3} of the Schedule, after considering the objections
and suggestions invited under previous notificalion in Form B in draft.

SCHEDULRE
Sub-Division : Block :
T T Nameand StNo. | Area jucluded  Seatsallotied-to
Name of the Gram of the Copsti- in the consti- gach Consti-
fueney tuency tuency with Saerial
No.
T i 2 N 3 4
" Seats reserved for Sch. Tribes/Sch.
Castes/Women Candidates against
Serial number of seat,
T s T T
5 ub-Divisional Magisirate.
FORM—C

(See Rule 6 (1})

No. Dated ;

MOTIEICATION

Tn cxercise  of the powers conlprred by Section 71 of the Tripura Panchayals Act, 1991,
read with rule 6 (1) of the Tripura Panchayats (Delimitation of Constituencies ) Rules,
1993, 1, the Subh-Divisional Magistrata of the Sub- Dhvision..
hereby determine for each of the Panchayat Samiti spevified in cniumn {h ok 1he schedate
below, the tolal number of meabers to be elesied w0 the Panchayat Samiti showing the .,
number of seats reszved for Schedulad Tribes/3chaduled Castes/Women Mambers as




specified in the cormesponding enmtry in column (2) of the sald schedule and hereby publish
in drafi for genecal information.

SCHEDULR
District ; - Sub-Division ! Block -
Mame of the Tota} nuraber of members Lo be elected to the Fanchayat Samiti.
Panchayat Samiti B o
Total pumber of Sch, Tribe Sch. Caste Women
Meiabers Members Mambers Members
! a) 2(0) 3(c) 2(a)
Sub-Divislopal Magistrate
FORM — (1}
{Sce Rule 6 (1))
No. ) Pated

NOTIFICATION )

In exercise of the powers conferred by Sectiva 71 of the Tripura Panchayais Act, 1993,
read with rute 6{1) of the Tripura Panchayats (Delimitation of Constituencies) Rules, 1993,
1, the Sub.Divisional Magistrata of the Sub-Division hereby
determing for each of the Panchayat Samiti specified in column (1) of the schedule below,
the total Number of members to be elected to the Panchayat Samiti, showisg the
numbet of Scheduled Castes, Scheduled Tribes 2nd Womea members as specified in the
cofresponding ebtry in column (2) of the Schedule affer considering the objectons and sugges-
tions invited ©nder previous notification in Form € in Draft.

SCHEDULE

District Seb-Dijvision Block

Total number of members to be elected to the

Name of the Panchayat Samiti
Panchayat Samiti Total No. of  Sch. Tribe  Sch. Caste  Wormnen -
Members Members Membets Members
K 2(a) 2(b) 2(c) 2(d)

o

Seb-Divisions] Magistrame -
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FORM--D
{ See Rule 60233
Ho. Bated—
NOTIFICATION
r‘ o In exercise of the powers conferred by Section 71 and 72 of the Tripurg Panchayats:
- Act, 1991, read with rule §(2) of the Tripura Panchayats (Delinitation of Consiituencies)
Rules, 1993, I, the Sub-Divisional Magisirate... ... .. e e oo SubeDivision,

hereby determine that the area of each Panchayat Samiti nwentioned in Coluan (1) shall

be divided into the number of Constivenyies mentioned in the cortesponding entries in

golumn (1) of the Scheduls balow and in such constituency the grea to be included, the nambel

ofseats to be allotted, the seat or seats to be reserved for the schedukd fribes, scheduled
castes and the wemen shall be as have been specified in the cotrespending entrics of column
{3) of the scheduls and hereby publish in draft for general information.

The draft wili be faken up for consideration after one week from this day and any
ohjsctions of sazpestions with respect thereto which may be rgesived by the undersigned
before the date shall be duly considered.

SCHEDULE
Distriet ! ' Sub-Division < Block :
Wame of the Name and 81 No. Arsa included Seat allotted to Reats raserved for
Panchayat  of constituency, in the consti-  each consti Scheduled Tribasf
Samiti. tuency, tuency with serial  Scheduled Castes
number, Women candidates
againsf serial
number of seats,
1 2 s 4 5

Sub-Divisional Magistrate.

FORM D (1}
{ 8ee Rule 6 (2}

NG, Pated.
NOTIFICATION

In exercise of the powers conferred by Section 71 and 72 of the Tripura Panchavats
Act, 1993, read with rule & {2} of the Tripura Panchavats { Delimifation of Constituencies)
Rules, 1993, 1, the Sub-Divisional Magistrate of........c.cccvnmeen oo SubDivision herehy
determine that the ares of each Panchavat Samiri in column (1) shall be  divided into the
number of constituencies mentioned in the corresponding  eniries in column{2) of the
Schedule below and in each such Constituency the area tobe included, the number of seais
to be aflotted, tho seat or sea™2 ‘o by rmmerved for scheduied Tribus/Scheduled Castes and

ol




fud

tha womnen shol be as have been speeifiad in the corraspending satries  of column (3 of

the Schedule, after considering the objection gnd suggestions  invited under previous
notification in form D in draft. '

SCHEDULE
District : Sub-Division ; Block:
Name of ths  Nameand SL. Area to bg Seats allofted to each
Panchayat Number of the included in constitugney with serial
Samitd., constituency. the constitua- ntnber,
cHeY.
1 - 2 3 4 '
Seats reserved for scheduled Tribes/
Scheduoled Castes/Women candidates
ugainst serial number of seats.
' ' 5
Sob-Divisional Magistrate.
FORM-—E

{ SeeRule 8 (1) (2

NO. Trated

MOTIFICATION

Tn exorcise of thy powers conrferred by Section 123 of the Tripura Panchayats Act, 1093,
read withrule 8 (11 {2) of the Tripura Pauchavats ( Dealimbation of Constityencies
Rules, 1993, I, the District Magistrate of the...... District as greseribad authority appointed
by the State Gove.nment in lhe IDepartiment of Panchayats undér Noiification No.....ove.
Dated.........hereby  dotervine for each of the Zilla Parishad specified in the Column (1) of
the schiedule below the total number of meubers o be elected to the Zilla Parishad showing
the namber of s2ats rersrved for Sthediled  Tribes/Scheduled  casres and Women members,
as spesifisd in the corpesponding sniry in column (21 of the said  schedule and  hereby
publish in draft for general informatian.

SCHEDULE
wi\l;mc of the T .Tc_nut-a] numb;r_(-;g ummbers_té be elecied
Zilla Parisned . totheZillaParishad. .
Total number of Scheduled Sched uled Women
mmambers, Tribes castes members.
members membaras
(2) (=) 2(0) ey 2id)
B {._..,“__ R wz_h._ e e _._5__ - 4 — __PW_S_

Sub-Divisional Magistrate.

4



FORM E (1) Co
{See Rule§ (1Y (D
NG,

NOTIFICATION

In exercise of the powers conferred by Section 123 and 124 of fhe Tripura Panchayat
Act, 1593, to read with rale 8(132) of the Tripura Panchayats {Delimitatian of Constituens-
cies) Rulay, 1993, 1, the District Magisirate of . ran e . District,

as prescribed  authority appointed by the Sra.t,e GOvemmem n ?ancha) atq Departmem
vide Mosilicatips No,... .. dated. ..

hareby determine f'oreach of‘ the Zi“’i Par:shdd qpcclﬁcd in column (1) of tha SCh"dGI:‘
below, the total number of members 1o be elected to the Zilla Parishad showing the number
of Scheduled Tribes, Scheduled castes and wonien members as specified in the corresponding
entry in column {2} of the Schedulz, after ¢wmsidering the objections and supgestions invited
under previous notification by From “E’ in draft.

SCHEDULE
DHstrict,
I:I;;ne IDE the Total number of members to _be égcted T
Zilia Parishad. to the lela Parishad,
Total number  Scheduled  Scheduled  Women
of inembers. Trites castes members,
miembers. members.
3 (_Ei ,_w“; ..N.._..f(ﬁ).m:_:__...___ZE.)_\ ) .
i 2 -
District Magisteate
FORM--F
{8ce tule B34}
No,

Dated—

NOTIFICATION

in sxercise of the powers conferred by gection 123 and 124 of the Tripura Panchavat

Act, 1993, read withrule B(3)(4) of the Tripura Panchayat (Delimitation of constituencies)
Rules, 1993, 1, the Distriot Magistrate and Collecior of..... ... ..o Bistriet, hereby

detarmine that the arca of the Zilla Parishad mentioned in Coleran (1) shalk be divided into

the number of constitueagles  mentionsd in the corresponding eniries in colupn (2) of the

schedule below and in such  constitusnoy the area 10 beincluded, the number of seais to
be allotted, the ceat or seats to be reserved for the Schedufed Tribes, Scheduled Castes and
fhe wamen shall be as have been specified in the corresponding  eniries of column (3) of
the scheduls and  hereby published in Jrafl for geneeal inforpation.

The draft will be taken up for consideration after one week from this day and any



objections or suggestions with respect thereto which may be received by the vadersigned
hefore the date shall be duly considersd,

SBCHEDULS
Dristrict
r:;:lxc of 'd;e Name and serial m’o,—nf Arsz included Seat allotted fo cach
Zifla Parishad, the constituency, in the consti- con-tituency with
tuency. seri a1 namber,
e _Mﬁ_ﬁ, . _M - -3 - o < —
Seats ressrved for scheduled Tribes;
Scheduled Castes/Women candidazes
__against serial number of seats,
3
District Magistrate.
FORM-F (1)
SEE RULE 8{I) (2)
MNo. Dated.
NOTIFICATION

In exercise of the powers conferred by section 123 and 124 of the Tripura
Panchayats Act, 1993, read with rule 8 (1) (2) of the Tripura Panchayat (Deli-
mitation of consiituency) Rules, 1983, I, the District Magistrate & Collector
of... ... .. oo wae o District, hereby determine that the area

of the z:llla Par:shad in column (1) shall be divided into the number of constitu-
encies mentionzd in the correspunding cutrics in colamn (2) of the Schedule
below and in each such constituency the area to be included, the number of seats
1o be ailotted, the seat o5 seats to be reseived for Scheduled Tribes/Scheduled
Castes and the women shall be as have beea specifed in the corresponding
entries of cotumn (3} of the schedule, after considering the objections or sugges-
tions invited ynder previous notification in form ‘F in draft.

SCHEDULE
Distriet :
Name of thc Name N;nd Arza io be Sez;t_sménotted Seats reservrdm
Zilla Parishad. serinlnumber included in  to each cons- for ST/8C}
of the consti-  the consti- titueny with Women candi-
tuency. tueney, serial number date against 8.
number of seats.
B B e e

BPisirict Magistrate.

By order of the Governor,
R. K. Mathur
Commissioner to the Government of Tripura.

Printed at the Tnpura Government Press Agartala.
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GOVERNMENT OF TRIPURA
PANCHAYAT DEPARTMENT

No.F.6(2-23)-GL/PR/98/15513. Dated, Agartala, the 11th February,1999

Short title
and
Commence-
ment

Amendment
of Rule -3

NOTIFICATION

In exercise of the powers conferred by Sub-Section-(1) of Section
228 of the Tripura Panchayats Act, 1993, the State Government
hereby makes the following rules to amend the Tripura Panchayats
(Delimitation of Constituencies) Rules, 1993, namely :-

1.(1)These Rules may be called the Tripura Panchayats
(Delimitation of Constituencies) (amendment).Rules, 1998.

(2) They shall come into force at once.

2. Inthe Tripura Panchayats(Delimitation
of Constituencies) Rules,1993(hereinafter referred to as the Principal
Rules), in Ruie 3 -

(a) after clause (¢ ) of sub rule (1), the foilowmg proviso shall be
inserted, namely -

'« Provided that notwithstanding any increase or decrease of population
as the case may be without change of local limits, the number of members
determined above in the First General Election will remain unchanged in next
two General Elections till full rotation is completed.” '

(b) In proviso to sub rule(3), for clause (jii), the following shall be
substituted, namely :-

“(iii) when it is ascertained from the available records that one or more
portion of area of a Gram, have in all such pomms taken together, the
schedule caste or the



scheduled tribes population constituting less than 3%(three percent) of the
total population of the concerned Gram, such scheduled caste or scheduied

tribes population figures in respect of such portions shall not be taken into
account for the purpose of this sub-rule.”

(i‘ii) in clause (i) of sub rule 4 for the words “sub clause” the words * sub
rule” shall be substituted.

(iv) In clause (ii) of sub rule 4 -

(a) the word "sub” appearing after the words “determined under” and
before the word and figure * clause (1) shall be omitted.

(b) the words “sub rule” shall be substituted for the word “clause”
appearing after the words “of this” and before the words “and then”.

(c) for the words “sub clause” appearing after the words

“reserved under” and before the figure “(3)" shall be substituted by
the words “ sub rule”.

(V) In the explanation (2) below the proviso to clause (ii), for the words
“sub clause” the words “sub rule” shail be substituted.

Amendment
of Rule-4

3. In the Principal Rules, in rule 4 -

(a) for clause (f) of sub rule (1), the following shall be substituted, namely :-

‘() declare such number of seats to be reserved, by rotation, for the
scheduled castes or scheduled tribes person from amongst the seats allocated
to the constituencies, each constituency having such scheduled castes or
scheduled tribes population bears with the total population in that constituency
not less than half of the proportion or 3% (three percent), whichever is higher,
as may be determined under Sub-Rule (3) of Rule 3.

(b) after sub clause (vii) of proviso to clause (f) of sub rule (1), the foliowing
proviso shall be inserted, namely :-

“Provided further that notwithstanding anything contained in the Joregoing
provisions of these Rules, the principle of rotation for the purpose of
reservation shall commence from the first General Election and the roster Jor
reservation by rotation shail continue for three successive terms to complete
the rotation unless the State Government, for reason to be recorded in wrifing,
and by notification, directs fresh commencement of the rotation at any stage

excluding the earlier term or terms of elections from the operation of the
rotation.” i '



Amendment of

Rule -6

4 In the principai Rules, in Rule-6 -
(a) for sub rule (1), the following shall be substituted, namely :-

(1) Subject to maximum and minimum number of members specified in
Sub-section (I) of Section - 71, the Sub-Divisional Magistrate shall, having
regard to the population of each Panchayat Samiti area, by an order in Form
C-1, after previous publication of the draft order in the Form No.C,
determine the number of members to be elected to a Panchayat Samiti as far
as practicable in the following manner -

(a) a constituency of a Panchayat Samiti may be formed with a Gram or a
number of Grams or part thereof of a Gram or a number of Grams within the
total territorial area of the Panchayat Samiti without dividing part of a
constituency of a Gram. One member shall be elected for the Panchayat Samiti
Jfrom each of such constituency.

(b) number of members shall be determined on the basis of the following
scales of population -

Population Number of members

(i) Where the population of a Panchayat Samiti 9 (nine)
does not exceed 30,000(thirty thousand)

(ii) Where the population of a Panchayat Samiti 11 (eleven)
exceed 30,000(thirty thousand), but does not exceed
50,000(fifty thousand)

(iii) Where the population of a Panchayat Samiti 13 (thirteen)
exceeds 50,000(fifty thousand) but does not exceed
80,000(eighty thousand)

(iv) Where the population of a Panchayat Samiti 15 (fifteen)
exceeds 80,000 (eighty thousand)

provided that notwithstanding any increase or decrease of population as the
case may be without change of local limits, the number of members deiermined
above in the first General Election shall remain unchanged. in next two General
Elections till full rotation is completed.” '



(b), for sub-Rule (2), the following shall be substituted, namely :-

“(2) The Sub-Divisional Magistrate shall by notification in Form No.D(I),
after previous publication of the draft of the notification in Form D divide the
territorial area of a Panchayat Samiti into such number of single member
constituencies as the number of members determined and manner laid down
under Sub-Rule (I), to be directly elected to be members of a Panchayat
Samiti. While dividing the territorial areas of a Panchayat Samiti into
constituencies, such constituencies shall be formed with such number of
constituencies of Grams under the concerned Panchayat Samiti maintaining a
symmetry of average population of the constituencies as far as practicable”.

() In proviso to Clause (a) of Sub-Rule ~(4), for sub clause (jii), the
following shall be substituted, namely :-

“(iti) When it is ascertained from the available records that one or move
portion of the area of a Panchayat Samiti have in all such portions taken
together, the Scheduled castes or the Scheduled iribes population constituting
less than 3%(three percent) of the total population of the concerned
Panchayat Samiti, such scheduled castes or scheduled tribes population
figures in respect of such portions Shall not be taken into account for the
purpose of this Sub-Rule; ”

(d) Clause (a) of sub rule (5) shall be substituted by the following,
namely :- ;

“(@)  declare such number of constituencies to be reserved, by rotation, for
the scheduled castes or the scheduled tribes person from amongst the
constituencies, each constituency having such scheduled castes or scheduled
tribes population bears with the total population of that constituency not less
than half of the proportion or 3%(three percent), whichever is higher, as may
be determined under Sub-clause(a) of Sub-Rule (4)”

(e) after sub clause (vi) of proviso to clause (a) of sub rule (5) the
following proviso shall be inserted, namely :-

“Provided further that notwithstanding anything contained in the Joregoing
provisions of these Rules, the principle of rotation for the purpose of
reservation shall commence from the first General Election and the roster Jfor
reservation by rotation shall continue for three successive terms to complete
rotation unless the State Gowt., for reasons to be recorded in writing, and by
notification, directs fresh commencement of the rotation at any stage excluding
the earlier term or terms of elections from the operation of the rotation.”



Amendment of 5. In the Principal Rules, in Rule 8 -

Rule -8

(a) for sub rule (1), the following shall be substituted, namely :-

“ Subject to the provision laid down in Sub-section (1) of section 123 of the
Act including maximum and minimum number of members, the District
Magistrate shall, having regard to the population of each Zilla Parishad
area, by a notification determine the number of members to be elected to a
Zilla Parishad as far as practicable in the folfow:ng manner, namely ;-

(@) One member shall be e!‘ected to the Zilla Parishad from each

constituency ;

() Number of members shall be determined on the basis of the following

scales of populaﬂan -

Number of Members

exceeds 1,50,000 but does not exceed
2.50,000(two lakhs fifty thousands)

Popu.’atwn
(i) Where the popﬁlé:tion of a Zilla Parishad does 9 (nine)
not exceed 1,50,000 (one lakh fifty thousands)
(ii) Where the population of a Zilla Parishad | 13 (thirteen)

(iii) Where the population of a Zilla Parishad
exceeds 2,50,00U but does not exceed 4,00,000
(Four lakhs)

17 (seventeen)

(iv) Where the population of a Zilla Parishad
exceeds 4,00,000, but does not exceed 6,00,000
(six lakhs )

21 (twenty-one)

(v) Where the population of a Zilla parishad
exceeds 6,00,000, but does not exceed 8,00,000
(eight lakhs) i

28 (twenty-eight)

(vi) Where th+ population of a Zilla Parishad

(ten lakhs)

exceeds 8,00,000 but does not exceed 10,00,000 |

ge

35 (thirty-five)

(vii) Where the population of a Zilla Parishad

exceeds 10,00,000 (ten lakhs)

40 (forty)




Provided that notwithstanding any increase or decrease of population as the
case may be without change of local limits, the number of members determined
above in the first General Election shall remain unchanged in next two
General Election till full rotation is completed”,

(b) for Sub-rule (2), the following shall be giitiatifﬂ_téd. hamely :-

“(2) After publication of the notification under sub-Rule (1), District
Magistrate shall, by an order in Form E(D), after previous publication in
Form E divide the territorial area of the Zilla Parishad info such number
of single member constituencies as the number of members determined
under Sub-Rule () to be directly elected to be member of the Zilla
Parishad. While dividing the tervitorial area of a Zilla Parishad into
constituencies, such constituencies shall be formed with such number of
constituencies of Panchayat Samiti under the concerned Zilla Parishad
mdintaining a symmetry of average population.of the constituencies as far
as practicable .” :

() forsub rule (3), the following shall be substituted, namely :-

“(3) District Magisirate shall assign by a notification in Form-F() after
publication in Form (F), consecitive serial number to all such
constituencies within the area of a Zilla Parishad”,

(d) for ciéué'e (c) of sub rule (4), the following clause shall be substituted,
-namely :- b

“(c) declare such number of constituencies to be reserved by rotation, for
the scheduled Castes or scheduled tribe pexsons Jrom amongst the
constituencies, each constituency having such scheduled caste or scheduled
tribe population bears with the total population of that constituency not less
than half of the proportion or 3%(three percent),whichever is higher, as
may be determined under Sub-clause (a) of Sub-Rule 4"

%

(e) after sub clause (i) of proviso to clause (c) of sub rule (4), the
following sub clause shall be inserted, namely :-

“(ii A) when it is ascertained from the available records that one or more
portion of the area of a Zilla Parishad have in all such portion taken together,
the Scheduled castes or the Scheduled Tribes population constituting less
than 3%(three percent) of the total population of the concerned Zilla
Parishad, such Scheduled Castes ar Scheduled Tribes population figures in
respect of such portion shall not be taken into account for the purpose of this
sub-Rule.” S
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(f) after sub clause (vii) of proviso to clause (c ) of sub rule (4), the
following new proviso shall be inserted, namely :-

“Provided further that notwithstanding anything contain in the
Jforegoing provisions of these Rules, the principle of rotation for the
purpose of reservation shall commence from the first General Election and
the roster for reservation by rotation shall continue for three successive
terms to complete the rotation unless the State Government, for reasons to
be recorded in writing, and by notification, directs fresh commencement of
the rotation at any stage excluding the earlier term or terms of elections
Jrom the operation of the rotation”,

Amendment of 6. In the Principal Rules, for Form No. B, B(1), D, D (1), F, F(1), the
Forms following form shall be substituted, namely :-

FORM-B
(See Rule-4)
NO. Dated......ccorens
NOTIFICATION

In exercise of the powers conferred by Section 12 and 13 of the Tripura Panchayats Act, 1993,
read with rule 4 of the Tripura Panchayats (Delimitation of Constituencies) Rules,1993, 1, the
Sub-Divisional Magistrate of the Sub-Division of he reby determine the area
of such Gram mentioned in Column(l) shail be divided into the number of constituencies
mentioned in the corresponding entries in column (2) of the Schedule below and in each such
constituency the area to be included, the number of seats to be allotted, the seat or seats to be
reserved for the Scheduled tribes, Scheduled castes and the women shall be as have been
specified in the corresponding entries of Column 3 of the schedule for three consecutive General
Elections and hereby publish in draft for general information.

The draft will be taken up for consideration after one week from this day and any objections or
suggestions with respect thereto which may be received by the undersigned before the date shall
be duly considered.

SCHEDULE
Sub-Division :- Block :-
Name of | Name and | Area Seats allotted | Seats reserved for Sch. Tribes/
the Gram | SL.NO. included | to each | Sch.Castes / Women candidates against
of the | in the | constituency serial No. of seats.
consti- consti- with SL.No.
tuencies tuencies
First Second Third General
General General Election
Election Election
1 [ 2 [ 3 | 4 5 6. 7

_ Sub-Divisional Magistrate



F 2
(See Rule~4)
NQ. Dated..............

NOTIFICATION

In exercise of the powers conferred by Section 12 and 13 of the Tripura Panchayats Act,1993,
read with rule 4 of the Tripura Panchayats (Delimitation of Constituencies) Rules,1993, 1, the
Sub-Divisional Magistrate of the Sub-Division of he reby determine the area
of each Gram mentioned in Column(1) shall be divided into the number of constituencies
mentioned in the corresponding entries in column (2) of the Schedule below and in each such
constituency the area to be included, the number of seats to be allotted, the seat or seats to be
reserved for the Scheduled tribes, Scheduled castes and the women shall be as have been
specified in the corresponding entries of Column (3) of the schedule for three consecutive
General Elections after considering the objections and suggestions invited under previous
notification in Form B in draft.

SCHEDULE

Sub-Division :- Block :~
Name of | Name and | Area Seats allotted | Seats reserved for Sch. Tribes/
the Gram | SL.NO, included |to each | Sch.Castes / Women candidates against
of the|in  the | constituency | serial No. of seat.
consti- consti- with SL.No.
tuency tuency

First Second Third General
General General Election
Election Election

S E | 4 5 6 7
Sub-Divisional Magistrate
FORM-D
(See Rule-6(2)
NOI Dated‘ll.. seIBsORN

NOTIFICATION

In exercise of the powers conferred by Section 71 and 72 of the Tripura Panchayats Act,1993,
read with rule 6(2) of the Tripura Panchayats (Delimitation of Constituencies) Rules, 1993, I, the
Sub-Divisional Magistrate of the Sub-Division of he reby determine that the
area of each Panchayat Samiti mentioned in Column(1) shall be divided into, the number of
constituencies mentioned in the corresponding entries in column (2) of the Schedule below and in
such constituency the area to be included, the number of seats to be allotted, the seat or seats to be
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reserved for the Scheduled tribes, Scheduled castes and the women shall be as have been
specified in the corresponding entries of Column (3) of the schedule for three consecutive
General Elections and hereby publish in draft for general information.

The draft will be taken up for consideration after one week from this day and any objections or
suggestions with respect thereto which may be received by the undersigned before the date shall
be duly considered.

SCHEDUL
District :- Sub-Division : - Block :-
Name of | Name and | Area Seats allotted | Seats reserved for Sch. Tribes/
the SL.NO. of | included | to each | Sch.Castes / Women candidates against
Panchayat | the consti- | in the | constituency serial No. of seats.
Samiti tuency consti- with SL.No.
' ' tuency
First Second Third General
General General Election
; Election Election
1 [ 2 | 3 | 4 5 6 7
Sub-divisional Magistrate
FORM-D()
(See Rule-6(2)
NOI Datedl-i.l!ll‘.ltu
NOTIFICATION

In exercise of the powers conferred by Section 71 and 72 of the Tripura Panchayats Act,1993,
read with rule 6(2) of the Tripura Panchayats (Delimitation of Constituencies) Rules,1993, 1, the
Sub-Divisional Magistrate of the Sub-Division of he reby determine that the
area of each Panchayat Samiti mentioned in Column(1) shall be divided into the number of
constituencies mentioned in the corresponding entries in column (2) of the Schedule below and in
such constituency the area to be included, the number of seats to be allotted, the seat or seats to be
reserved for the Scheduled tribes, Scheduled castes and the women shali be as have been
specified in the corresponding entries of Column (3) of the schedule,yqu three consecutive
General Elections, after considering the objection and suggestions invited under previous
notification in Form D in draft.
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SCHEDULE

District ;- Sub-Division ;- Block :- _
Name of | Name and [ Area | Seats allotted | Seats reserved for Sch. Tribes/ |
the | SL.NO. of | included . | to each | Sch.Castes / Women candidates against
Panchayat | the consti- | in the | constituency serial No. of seats.

Samiti tuency consti- with SL.No.
tuency
First Second Third General
General General Election
. Election Election
1 [ 2 3 | 4 5 6. 7
Sub-divisional Magistrate
FORM.F
(See Rule-8(3)(4)
NO. Dated................
NOTIFICATION

In exercise of the powers conferred by Section 123 and 124 of the Tripura Panchayats Act,
1993, read with rule 8(3)(4) of the Tripura Panchayats (Delimitation of Constituencies)
Rules,1993, I, the District Magistrate and Collector of: District, hereby
determine that the area of the Zilla Parishad mentioned in Column(1) shall be divided into the
number of constituencies mentioned in the corresponding entries in column (2) of the Schedule
below and in such constituency the area to be included, the number of seats to be allotted, the
seat or seats to be reserved for the Scheduled tribes, Scheduled castes and the women shall be as
have been specified in the corresponding entries of Column (3) of the schedule for three
consecutive General Elections, and hereby published in draft for general information,

The draft will be taken up for consideration after one week from this day and any objections or
suggestions with respect thereto which may be received by the undersigned before the date shall

be duly considered.
SCHEDULE

District ;-

Name of | Name and | Area Seats allotted | Seats reserved  for Sch. Tribes/

the Zilla | SLNO. of | included | to each | Sch.Castes / Women candidates against

Parishad | the consti- | in the | constituency serial No. of seats,

tuency consti- with SL.No.
tuency
- First Second Third General
General General Election
Election Election | _
1 [ 2 3 l 4 5 6 7

District Magistrate,
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FORM-F (I)
(See Rule-8(1)(2)
NO. Dated.....ccrcomrerrnssass

NOTIFICATION

In exercise of the powers conferred by Section 123 and 124 of the Tripura Panchayats Act,
1993, read with rule 8(1)(2) of the Tripura Panchayats (Delimitation of Constituencies)
Rules,1993, 1, the District Magistrate and Collector of: Di strict, hereby
determine that the area of the Zilla Parishad in Column(1) shall be divided into the number of
constituencies mentioned in the corresponding entries in column (2) of the Schedule below and in
each such constituency the area to be included, the number of seats to be allotted, the seat or seats
to be reserved for the Scheduled tribes, Scheduled castes and the women shall be as have been
specified in the corresponding entries of Column (3) of the schedule for three consecutive
General Elections, after considering the objections or suggestions invited under previous
notification in form ‘F’ in draft.

SCHEDULE

District :-

Name of | Name and | Area to be | Seats allotted | Seats reserved for Sch, Tribes/

the Zilla | SL.INO. of | included in | to each | Sch.Castes / Women candidates against

Parishad | the consti- | the consti- | constituency | serial No. of seats.

tuency tuency with SL.No,
r First Second Third General
General General Election
Election Election
1 | 2 [ 3 | 4 5 6 7

District Magistrate,

By order of the Governor,

Anil Misra
Principal Secretary to the Govt. of Tripura.

Printed by the Manager, Tripura Government Press, Agar't:::la.
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GOVERNMENT OF TRIPURA
RD (PANCHAYAT) DEPARTMENT

NO.F.3(2-12)-GL/PR/2013/23845-46 Dated, Agartala, the 7th January, 2014.

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of Section 228 of
the Tripura Panchayats Act, 1993, the State Government hereby makes the
following Rules to amend the Tripura Panchayats (Delimitation of
Constituencies) Rules, 1993, namely :-

1. Short title and commencement

(1) These Rules may be called the “Tripura |
Panchayats (Delimitation of Constituencies) |
(Second Amendment) Rules, 2014%;

(2) They shall come into force from the date of I
their publication in the official Gazette;

Amendment of Rule 3

(1) In Sub-Rule (1) of Rule-3 of the Tripura
Panchayats(Delimitation of Constituencies)
Rules, 1993 (hereinafter referred to as
Principal Rules), the entire expressions
classified under the columns ‘Population’ and
‘Number of Members’ shall be substituted
with the following:-

Population Number of

Members [

(a) Where the 9 (Nine) f

population of a |

Gram , does not

exceed 3000 (Three l

Thowusand) '
(b) Where the 11({Eleven)

population of a

Gram exceeds

3000 (Three

Thousand) but,

does not exceeds I

4500 (Four |

Thousand Five |

Hundred) I
(c) Where the 13(Thirteen)

population of a

Gram exceeds

4500 (Four

Thousand Five

Hundred) but, does

not exceeds

6000(Six

Thousand)
(d) Where the 15(Fifteen)

population of a |

Gram exceeds [

6000(Six

Thousand)




(2)

(3)

(4)

(5)

(1)

(2)

(3)

In the Principal Rules, in the proviso to
clause( ¢) of sub-rule (1) of Rule 3, which was
inserted by the Amendment Rules, 1999, the
words “next two General Elections”, after the
word “in” and before the words “till full
rotation is completed” shall be substituted
with the words “the next General Election for
two consecutive terms” ;

In the Principal Rules, in clause (i) of sub-rul
(4) of Rule 3, the words “not less than one
third”, shall be substituted with the word
“fifty percent”;

In the Principal Rules, in clause (ii) of sub
rule (4) of Rule 3 , the words “not less tharn
one-third”, shall be substituted with th
words “fifty percent”;

In the Explanation to sub rule (4)of Rule :J1
after serial No(2) , a new serial No (3) with thg
contents as follows , shall be inserted:-

“(3) For the purpose of determination O
number of seats to be reserved under subj
rule (4), while calculating the figure, only thi
whole integers shall be taken into accoungy
-ignoring any figure after the decimal point.”

Amendment of Rule 4

In sub-clause (iv) of the proviso to clause (f) o
sub-rule (1) of Rule 4, the words “ever)
three”, after the word «among” and before :
word “consecutive”, shall be substituted witl

the word “two”;

The sub clause(v) of clause (f) of sub-rule(l)
Rule 4 , shall be substituted with E
followings:-

For the second term of election , the sa
procedure shall be followed except :
reservation shall be made after excluding thie
seats reserved in earlier term of election and ,
in the event of shortfall of the requirgd
~rumber of seats, seats beginning from tf
lowest serial number of the first group
between the two groups oOr from the single
group, as the case may be , shall be reserved ,
not withstanding that such seats re
reserved in the earlier term;

The proviso to sub-clause(vii) of clause(f) |of
sub-rule(l) of Rule 4 , which was inserted by
the Amendment Rules, 1993 , shall be




(4).

(5).

(6}).

(7).

substituted with the followings:-

“Provided further - that notwithstanding
anything contained in the foregoing
provisions of these Rules, the principle of
rotation for the purpose of reservation shall
commence from the first General Election and
the roster for reservation by rotation shall
continue for two successive terms to complete
the rotation unless the State Government , for
reason to be recorded in writing , and by
notification, directs fresh commencement of
the rotation at any stage excluding the earlier
term of elections from the operation of the
rotation.” :

The second proviso to clause (g) of sub- rule
(1) of Rule 4, shall be substituted with the
followings:-

“Provided further that such declaration of
seats for women shall be made in such a way
that all unreserved seats shall be arranged in
ascending order of seats numbers
continuously, having regard to the number of
seats to be reserved for women.

The same procedure shall be applicable in
case of reservation of seats for scheduled
Tribe and Scheduled Caste women. In this
case all reserved seats for Scheduled Tribes
and Scheduled Castes shall be taken together
for reservation of seats for the Scheduled
Tribe and Schedule Caste women; “

In the third proviso to clause (g} of sub-rule
(1) of Rule 4, after the word “second” and
befeore the words “term of election”, the words
“and the third” shall be deleted;

The fourth proviso to clause (g) of sub-rule (1)
of Rule 4 , shall be substituted with the
followings:-

“ Provided also that reservation of seats for
women for the second term of election shall
be made after excluding the seats reserved in
earlier term for the general category women,
Scheduled Tribe women and for the
Scheduled Caste women. There shall be no
bar for reservation of same seats for the
women for second terms.”

After the fourth proviso to clause (g) of sub-
rule (1) of Rule-4, the following proviso shall
be inserted namely;- .,

“Provided also that if the Gram Panchayat is
constituted with odd number of seats, the last

3




(1)

(2)

(3)

(4)

()

(6}

odd number of seat in ascending order shall
not be available for reservation of women in
the concerned Gram Panchayat having regard
to the sub-section (3) of Section 14 of the
Act”.

Amendment of Rule 6

In the proviso to clause (b) of sub-rule (1) of
Rule 6, which was inserted by the
Amendment Rules, 1999, the words “next two
General Elections”, after the word “in” and
before the word “till” shall be substituted with
the words “the next General Election for two
consecutive terms” and the words “full
rotation is completed” to be deleted;

In sub-clause (i) of clause (b) of sub-rule (4) of
Rule 6, the words “not less than one-third”,
before the word “of”, shall be substituted with
the words fifty percent;

In sub-clause (ii} of clause (b) of sub-rule (4)
of Rule 6, the words “not less than one-
third”, before the word “of’, shall be
substituted with the words fifty percent;

After the proviso to of clause (b) of sub-rule
(4) of Rule 6, the following new proviso shall
be added as follows:-

« provided further that for the purpose of
determination of number of seats to be
reserved under clause (b), while calculating
the figure, only the whole integers shall be
taken into account, ignoring any figure after
the decimal point”;

In sub-clause (iv) of clause (a) of sub-rule (5)
of Rule 6, the words “every three”, after the
word “among’ and before the word
“consecutive”, shall be substituted with the
word “two”;

The sub-clause(v) of clause(a) of sub-rule(S5) of
Rule 6, shall be substituted with the
followings:-

“« for the second terms of election , the same
procedure shall be followed except that
reservation shall be made after excluding the
constituencies reserved in earlier term of
election and, in event of the shortfall of the
required number of constituencies,
constituencies beginning from the lowest
serial number of the first group between the
two groups or from the single group, as the




(7)

(8)

(©)

(10)

(11)

case may be, shall be reserved,
notwithstanding that such constituencies
were reserved in earlier term;”

In proviso of sub-clause (vi) of clause (a) of
sub-rule (5) of Rule 6, the word “three”, before
the word “successive”, shall be substituted by
the word “two”. After the word “term” and
before the word “of” the words “or terms” shall
be deleted;

The second proviso to clause(bO of sub-rule(S)
of Rule 6 , shall be substituted with the
followings:-

“providec further that such declaration of
seats for women shall be made in such way
that all unreserved seats shall be arranged in
ascending order of seats numbers
continuously having regard to the number of
seats to be reserved for women.

The same procedure shall be applicable in
case of reservation of seats for the Scheduled
Tribes and the Scheduled Castes shall be
taken together for reservation of seats for
Scheduled Tribe and Scheduled Caste
women;”

In the third proviso to clause (b) of sub-rule
(5) of Rule 6, after the word “second” and
before the word “term” the words “and the
third” shall be deleted.

The fourth proviso to clause(b) of sub-rule(5)
of Rule 6 , shall be substituted with the
followings:-

“provided also that reservation of seats for
women for the second term of election shall
be made after excluding the seats reserved in
earlier term for the general category women,
Scheduled Tribe. women and for the
Scheduled caste women. There shall be no
bar for reservation of same seats for the
women for second terms;”

After the fourth proviso to clause (b) of sub-
rule (5) of Rule 6, the following new proviso
shall be added , as follows:-

“provided also that if the Panchayat Samiti is
constituted with odd number of seats, the last
odd number of seat in ascending order shall
not be available for reservation of women in
the concerned Panchayat samiti having
regard to the meaning of thg provision of the
Act™;

5




(1)

(2)

(3)

(4)

(S)

(6)

(7)

(8)

Amendment of Rule-8

In the proviso to clause (b) of sub-rule (1) of
Rule 8, the words “next two General
Elections”, after the word “in” and before the
word “till” shall be substituted with the words
“the next General Election for two consecutive
terms”;

In sub-clause (i) of clause (b) of sub-rule (4) of
Rule 8 , the words “not less than one-third”,
before the word “of”, shall be substituted by
the words “fifty percent”;

In sub-clause (ii) of clause (b) of sub-rule (4)
of Rule 8, the words “not less than one-third”,
before the word “of” , shall be substituted by
the words “fifty percent”;

After the proviso to clause (b) of sub-rule (4)
of Riile 8, the following new proviso shall be
added as follows:-

« provided further that for the purpose of
determination of number of seats to be
reserved under clause (b), while calculating
the figure, only the whole integers shall be
taken in to account, ignoring any figure after
the decimal point”; {

In sub-clause (iv) of clause (c) of sub-rule (4)
of Rule 8, the words “every three”, after the
word “among” and before the word
«consecutive”, shall be substituted with the
word “two”;

In sub-clause (v) of clause (c ) of sub-rule (4)
of Rule 8, the words “and third” after the
word “second” and before the word “term”,
shall be deleted. Further, the word “any”’,
after the word «“in” and before the word
“earlier”, shall be deleted.

In the proviso to sub-clause (vii) of clause (c)
of sub-rule (4) of Rule 8, which was inserted
by the Amendment Rules, 1999, the word
sthree”, before the word “successive”, shall be
substituted with the word “two”. Further the
words “or terms” after the word term and
before the word “of” shall be deleted.

After sub clause (vii) of clause (c ) of sub-rule
(4) of Rule 8, the following new sub clause(viii)
shall be added, namely-




(9)

(10)

(11)

{12)

“In determining the number of constituencies
to be reserved under this rule, any fraction of
half or more than half shall be rounded off to
the next higher wholes mnumber and any
fraction of less than half shall be ignored”;

The second proviso to clause (d) of sub-rule(4)
of Rule 8, shall be substituted with the
followings:-

“ Provided further that such declaration of
seat for women shall be made in such way
that all unreserved seats shall be arranged in
ascending order of seats number
continuously having regard to the number of
seats to be reserved for women.

The same procedure shall be applicable in
case of reservation of seats for Scheduled
Tribe and the Schéduled Caste women in this
case all reserved seats for Scheduled Tribes
and the Scheduled Castes shall be taken
together for reservation of seats for scheduled
Tribe and Scheduled Caste women;”

In the third proviso to clause (d) of sub-rule
(4) of Rule 8 , the words “and the third” before
the word “term”, shall be deleted;

The fourth proviso to clause (d) of sub-rule(4)
of Rule 8, shall be substituted with the
followings:-

“Provided also that of reservation of seats for
women for the second term of election shall
be made after excluding the seats reserved in
earlier term for the general category women ,
Scheduled Tribe women and for the
Scheduled Caste women. There shall be no
bar for reservation of same seats for the
women for second terms.”

After the fourth proviso to clause (d) of sub-
rule (4) of Rule 8, further following new
proviso shall be added as follows:-

“Provided also that if the Zilla Parishad is
constituted with odd number of seats, the last

odd number of seat in ascending order shall

not be available for reservation of women in

the concerned Zilla Parishad having regard to

the meaning of the Provision of the Act”;




6. Amendment of Forms

(1) in the Forms numbered as B, B(l), D, D{I}, F
and F(I), prescribing the formats of
Notification, in the first para ,the word “three”
before the word “consecutive” shall be
substituted with the word “two”;

(2)  in the Schedule of the Forms B, B(l), D, D(l), F

and F(I), in their column (7) with the words
“Third General Election” shall be deleted;

By order ommot

(. ) l] )
Principal Secretary to the
Government of Tripura.
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